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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application No. 11410f 2024
IN THE MATTER OF:
Alnresh Singh ; ....Applicant
" Versus

gl te of UP ....Respond
Notary Khalilaba ate v pondent(s)

r\ Sant Kabir Nagar SL :
U.P. (INDIA) ONSE ON BEHALF OF THE UTTAR PRADESH POLLUTION

LN -421997 /cONTROL_BOARD, IN COMPLIANCE TO THE ORDER DATED
19.11.2024 _PASSED _BY THE HON'BLE _NATIONAL GREEN
TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

rCEB

I, Prakhar Kumar S/o Late Sri. R.P. Katiyar aged about 59 years,
presently posted as Regional Officer Uttar Pradesh Pollution Control Board
(hereinafter UPPCB), Basti, do hereby solemnly affirm and state on oath as

under:

' -
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" Advocate ! .

Notary Khalilabad /

3%\ sant Kabir Nagar
. 142 (IND1A)
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1141of 2024

IN THE MATTER OF:
Amresh Singh ....Applicant

VYersus

State of UP ....Respondent(s)

RESPONSE ON BEHALF OF THE UTTAR PRADESH
POLLUTION CONTROL BOARD, IN COMPLIANCE TO THE
ORDER DATED 19.11.2024 PASSED BY THE HON'BLE
NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW
DELHI

I, Prakhar Kumar S/o Late Sri. R.P. Katiyar aged about 59 years,
presently posted as Regional Officer Uttar Pradesh Pollution Control

Board (hereinafter UPPCB), Basti, do hereby solemnly affirm and state

on oath as under:

I That in the official capacity mentioned above, I am acquainted
with the facts and circumstances of the case and such I am
competent and authorized to swear this affidavit.

2 That present matter is about a Common Biomedical Waste
Treatment Facility i.e. M/s Medical Pollution Control Committee,
D-33, UPSIDC Industrial Area, Khalilabad, District Sant Kabir
Nagar is operating after installing new incinerator and chimney but
without obtaining Environmental Clearance (hereinafter referred to
as ‘EC’) and Consent to Establish from concerned competent

m statutory  authorities  though for new installation of
Ff{ '- p \apparatusfinstruments/machines, and expansion of project, fresh
Advocate

{ Notary Khalilabad § EC is required.
Sant Kabir r-l:z?’,ar /

UL (NDIAS-J ?"hat vide its order dated 19.11.2024 this Hon’ble National Green

LN -4201990 . I ¥ i
L Tribunal, Principal Bench, New Delhi (hereinafter Hon’ble

*

Tribunal) has constitute a joint committee comprising UPPCB and

District Magistrate, Sant Kabir Nagar with direction to visit the

=
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site, collect relevant information and specifically find out, whether
there is any non-compliance of provisions of Environment Impact
Assessment Notification dated 14.09.2006 as amended from time
to time and further what action has been taken by concerned
competent authority of UPPCB pursuant to inspection report dated
12.07.2023 and also to interact with stakeholders by appointing
District Magistrate, Sant Kabir Nagar as nodal authority to submit
a factual report.

4, That in compliance to the order dated 19.11.2024 a joint
committee comprising District Magistrate, Sant Kabir Nagar and
Regional Officer, UPPCB, Basti has carried an inspection of the
Common Biomedical Waste Treatment Facility i.e. M/s Medical
Pollution Control Committee, D-33, UPSIDC Industrial Area,
Khalilabad, District Sant Kabir Nagar on 10-12-2024 and 04-01-
2025 and interact with the stakeholders. A detailed factual report
along with its respective annexure is being attached herewith and
marked to as Annexure No.-1.

5 That the Annexure annexed to the present accompanying Affidavit
is true copy of their respective original.

6. That the present affidavit on behalf of the Uttar Pradesh Pollution
Control Board is submitted before this Hon’ble Tribunal for kind

perusal and consideration. _ ﬂq,l/-

DEPONENT
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VERIFICATION:

Verified at Sant Kabir Nagar on this the
davit are true and correct to my knowledge

_04th_day of January, 2025

that the contents of above affi

based on records and information received and believed to be true, no
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ANNEXURE NO. 1 (COLLY)

Factual Report of Hon’ble NG'T Order Dated. 19-11-2024 in O.A. NO 114172024 Amresh

Singh Vs State of U.P.

Hon’ble NG T in its Order Dated. 19.11.2024 in the Matter of Amresh Singh Vs, State
of U.P. in O.A. No. 1141/2024 which it directed that a Joint Committee comprising ol Uttar
Pradesh Pollution Control Board UPPCB and District Magistrate Sant Kabir Nagar visit the

site

District Magistrate Sant kabir Nagar shall be the Nodal authority for coordination and

compliancee.

The above Committee shall visit the site colleet relevant information and specifically
find out whether there is any none compliance of provisions of Environment impact
Assessment Notification Dated- 14.09.2006 as amended from time to time and further what
action has been taken by concerned competent authority of UPPCB pursuant to inspection
report Dated- 12.07.2023 "I'he Joint shall also interact stakeholders and submit a factual report

within one month.

In compliance of above Order a Joint Committee of Shri Mahender Singh Tawar
District Magistrate, District Sant Kabir Nagar along with district administration and Shri
Prakhar Kumar Regional Officer, Uttar Pradesh Pollution Control Board. Basti visited M/s
Medical Pollution Control Committee, D-33 UPSIDC Industrial area Khalilabad, District-
Sant kabir Nagar On Dated 10.12.2024 and 04-01-2025 interact with stakeholders.

Qbservations are as below

1- During inspection of the site of M/s Medical Pollution Control Committee, D-33
UPSIDC Industrial arca. Khalilabad, District-Sant Kabir Nagar. One Incinerator
Capacity 100kg/hour, One Autoclave capacity 5001tr/bateh, Only One Shredder
Capacity 30kg/hour was found installed and operated.

9. Show cause Notice under section 5 of Environmental (protection ) Act 1986 has been
issued by the Board to M/s Medical Pollution Control Committee, D-33 UPSIDC
Industrial area. Khalilabad. District-Sant Kabir Nagar regarding Installation of another
Incinerator without obtaining Environmental Clearance (EC) and CTE vide Latter No.
H00536/C-6/aT+R wrel/48/ Fod0=l0 / a&l /2023 Dated-11.09.2023. (Annexure-1)

3. Stakeholder has submitted reply of show cause Notice on Dated-23.02.2024 to the
Board. (Annexure-2) Content of reply are as “Another Incinerator has put on said
Premisses for Installation of other Place. It is not Installed on Premisses of M/s MPCC
Khalilabad. now which is remove after receiving of show cause Notice.

4- Regional Oftice UP Pollution Control Board. Basti Officials has again visited the site

/OTARM}; _~M/s Medical Pollution Control Committee, D-33 UPSIDC Industrial arca. Khalilabad.

==

Agvocale \
Notary p
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District-Sant kabir Navar on Dated 27.02.2024 and 11.07.2024 in reference of Show
Cause Notice and reply of Show Cuause Notice.

As per Inspection reports Dated 27.02.2024 and 11.07.2024 another Incinerator Plant
which was Inswielied on Inspection Date 12.07.2023 has been found remove from M/s
Medical Poliution Control Committee. D-33 UPSIDC Industrial area, Khalilabad,
Disiriet-Sant Kabir Nogar.(Annexure-3&4)

According 1o Reglonal Office UPPCB, Basti report Dated-11.07.2024 which is sent to

Head Office vide Letter No. 327/C-402/Water/Air/S.K.N./2024 Dated-30.07.2024.

Show Cause Notice has been suspended by the Board, vide Letter No. H17183/C-
/B.MUW /48 Nischep/Voll-ii/Basti/2024 Dated-12.09.2024.(Annexure-5)

M/s Medical Pollution Control Committee. D-33 UPSIDC Industrial area, Khalilabad.

District-Sant Kubir Navar has obtained CTO(Water/Air) with Hazardous Vide Letter
No.211565/UPPCB/Basti(UPPCBRO)/CTO/Moth/SANT KABIR NAGAR, Dated-
13.09.2024  Vulid irom 27.05.2024 to 31.12.2028. Bio-Medical Authorisation
N0.26563354 valid upto 31.12.2024. (Anunexure-6&7)

Presently One Incinerator Plant. One Auto Clave Plant and One Shredder plant is
installed und Operated

Photographs of Joint Commiuee visit is attached as (Annexure-8)

Facwal report of Joint Committee is submitted for kind perusal and necessary

acrion.

_..--'_'7_:;41_‘— -
//f{ /.V..—;) M O —
(Mahender Singh Tawar)

District Magistrate
Sant Kabir Nagar.

(Prakhar Kumar)
Regional Officer

U.P. Pollution Control Board.

Basti.

Advocaie

U.P eid %)
LM -42/1987



aoramitkumar@gmail.com
Typewritten text
7


S7

; e = AHHEXUFE-T -"_'g;?;:?",‘)?;a}'\).‘// % p
e s i W
T = = TS PAK DT E
_— STV 71 g fFrerzor 7;— j;’f};,,‘ogj
e ":Wv AR PRADESH POLLUTION CONTROL B&iqn D
— T “‘ﬁ- n_‘q"- '__1_’
. @ T LA S éf ' -
et ‘{}"i‘:‘-‘fl ‘.’ ....... i =6 /oy '{iﬁ?{/-m/i];['i[q]/-,l“n/zoza mm%/f%{
id : usfYaT
Jdar N, ; i

Al W SIS Y @ (gnodiosnodio),

$o-a3, Yoo yvioargoRowlo st evxr, wwcherars,

ST AR | =T
Qe s wufawer (diverv) afifran 1086 90 ari-s @ sfa Pl
N R I

ag R ol Weaw dfeguEr www g (TrofozfioxNo),  Ho-33, godo
groangoRowo MO &=, wrelremare, STIE-WAGERTR, oY air) we T @sgr s |
gaTs W ST e smfie @ frarer ¥ ewa afkn e o xenfoa /denforr €
w5 W Neew R e S e o B e (grrofotilozNo),  Lo-33, gofo
vwosnolowo SN &y, weemre, sFqR—vidade @) W AR B um femie
18052019 & M W S Fifan smfre Prarer vq et s frfa Rsar man @ aen
I WIRBR @ IR oMNozzgodouwo A Sya e srafie o Fremvor fq e s
SRR arii-100a10 / Ger, anerrer TTN—-500¢fley /&g wd AR anrn—sofFm / He
IR vd s A ) @
s [ Yy Ao U R @ (grodlowiowo),  Ho-33  godlo
vRioadoSowo aftenfies ey, WA, THR-GAGIRTR @1 wereliy Brfawr o=y
wrafery, awf) o IR @r1 Re1im 27.08.2023 @ frar marl e @ W
Wodosayodoumo  wivery e urr T ud gerd oy W wgp o T SqE Hray
TR Ronfye fan G Uil Tl R we grn # 5 ogord sl gra g
Wodovaodougio 79 enter W favar faar om e @)
Wmiwmmmqﬁmrguf?ﬁﬁw,mammaﬁmfﬂ?mm%ﬂm
17042018 B st Wodloszygdloywo B e AT Jlerar T Hodosayodlovwo 7
DRI 1 T S el afard e w2, g wehfa
WodNosayodiguysg TR v sifafRag g=iRer wenfa s o o @ o wRrR d
TRNG gy grer w8 @ w2 o watevor (Wvern) st 198 @ wifery wn
ST vy
WVE % ggg o gt o s, awh g/ y9 Reis 12,07 2003 & HIEy R
= fify Hodogergodiovmo @ Areg Trtawor (wveron) aiffran 1986 @ mRWAY o amla
bR R gy SRR W) T R
S ARy afvfer aeat ye & aifve, awh o IR w gleng vy g wany
M@ PN ST WRen & Ra A vou a9 gy genr @ fag wafazor [iverer)
SURIE T IPPN W uaRT—5 @ sr=rfe e Ady o e om) -
LR hwd WRwd uiepm owiE wid) (Tiofowfowo), Lo—as, oo
¥iosrgo00 SHENFTS &r, relierars, SFve—HaddTY gRr aiffead RN
MMy R o @y amar R @) or 9 o wafave i o Srerarg Rt
ATy, R WRER A SR RS 17.04.2015 @ wmfgr) @ arrifa gatavefra
Wk wer A fam A A sm aren Moflosagodioro @8 wiarer g
it cafteradl @ v qakr (@Ren) aIB®PrRm, 1906 W griury sl
M a0 wrdand) gy we @) o o

7.
e . i A PR G Bt S PR e
7 }_-_‘ 1.0 A2V, Vit Khaod Gomti Nagar, Luclkngw -220010
: 2720B8), 2YZUHZH, 2720621 & 2Y20081 - Fux: 0522 - 2120704
e =AYl Siter w WA upeb e

v, p
s /"‘ » 'T)-inl;u",:

f Iy

f
Fooadd: inlve-appebcam


aoramitkumar@gmail.com
Typewritten text
8


aper e 16 R W ape
] 1 u T\ '-'{"'Ul -.H‘r'fl 'lr[t}', H 7 i
Tt frda @ wao N e Qi rJ,Ui‘ fafm I :, S e arerat RICOSERS erd
bt o Sl g T B a0 a6 W Sk fafg
4 PR A ww N wan B R yafa (zfervr) ?@fmll 1:18 3 :f] U:ﬂ’m a1 @y ,
et st e @) e, R g Saraifw W@y e
Y s
Qe SRt TR S HEE AR WA frefasr BT orferga |
)y,
S
s wafavvr siferard,
(gir—-6)

uffif— Prefafaa o) genef v sravaw srfand gy 2

1, Rrenforam, damdir TR T
2 &Y ST, Sosto wemer P 0, awd @ g omwra B we W @ e w

i Frdw o weel N 15 R7 @ arer W Wiy it e sre Ay e
e e i |

e wifavor aiferaTd,
(qer—6)


aoramitkumar@gmail.com
Typewritten text
9


59
10

___— Annexure-2

l _r#!‘wuf 7 -»W?.ij‘/ ?/"/7/?":741
|
It

LU (1
:; i |J 'sz oL

Ty ARl

JJ!J ;

;7 M 4 e sk New ped By Y

:; i . ! 'L:,]‘I . .__"',-Il. i.lz.]'.,':r ‘. ;[ .[l(-“-’;J/"I! ’

s | i B " i e, e S ” -

} - tl ; 1 {-.;‘- l!. ; 'g -I. / oy 7 rf" A
' A en ‘” f-_ "‘-".)”f"

gy, 10 4-;;],"?:’;-{'-55*5.;* HIIJ i 7PhD*ﬂU

S *“” TN\
\h i an "'”"“"'A‘ P wnir it b g i
LAY L I 1OTAMAL ] R } " '_'4-—-""1
. AT .f;vlt...' ! "f' ;J' i | " ; !r;jn ] ,( JI» rlJfrJJf‘?,",._‘,'
\ (O E v leser e
e - ,\*\33:» 7 OF = ot Lol 030
R <= O 2 4'\55‘;@ *\« f»‘ { R i
% g e s - ;. gattmrd
: . “’- . -(.:“—’g:;‘ s
==L YPE o T S 3 2
ISR WH'QI UJ.’IAR PRADESIL GH S0
TYYY
ﬂurmﬁﬁ?rfmququzrﬁmmmgﬁﬁ— )
3 @ @RI

:‘%:ﬂumqhuamuﬁmu?ﬂmﬁﬂma\'cfwﬁmﬁ?rao 27/06/202
m:mﬁa:muﬁm%ﬁﬂm%ﬁm@yﬁ?tmg&né@ﬂm ik
farelt armg orTE WY RIfaE A O forg o w1 8 O WHY are @0 /@ 9 G6R]
1ﬁf?urm;mﬁr:ﬁrﬂmmﬁ'émamqaﬂ%|
2. w%mmﬂmﬁxﬂmwmmﬁamwgmag}f&ﬂﬂﬂé
ﬂammmmmﬁ?aaﬁmﬂamaﬂmr#ﬁmm%

e ¥ wag afd | ot i g=dFeER 100 fETO/HE, 2ife1%39 500 TE/Ed, €

' 7 G so famo e @ eafid o Wil @
: A ?mﬁmﬁ@fﬂﬁmﬁnﬂaﬁﬂmuﬂﬂiﬂwﬂmﬁmﬁ
17}04;2015mﬁaﬁmmamﬂﬁaﬁm%m}%wmﬁmﬁtﬁm%

" nﬁwaﬂmaﬂ&mw%wﬁmwaﬁmmaﬁqﬁﬂ%aﬁ

Sfra=gard T ¢ 1
yrey vrgaor FAvT 91 g yufaRon e Hfaa

Hryl & gud & g ITW
1586 @ YRI5 & Sartd g REHE 11/09/2023 T fau 7@ @ W @ehaEe

mmﬁ’rr-m? % wnfta amfee S fafen safie Iu=r gfaw (ce)

sl

Scanned with CamScaruer


aoramitkumar@gmail.com
Typewritten text
10


60

6. A Tyl oY
[=18Y
e T BmforfRr e v ok
“ A A G |

&a:mﬁ
% BiiiEE o TR ¥ R Wi
q Hﬂwaﬁtmq?ﬁﬁmm% X
. Za et Wﬂtftm-ﬁﬁwﬁm‘ﬁﬁ?ﬂ

uﬁ,ﬁq.&m_ @i”gmﬂwﬁﬁu@a
: - -33.upsm<:g3ﬁzuﬂqﬁm,
R N :
et Al ?W

anisls Ptesanlad
5

T
—

T o /

ol dadieTener

ad over
/o ls ldent\ned
___,.-‘--.'.-.--'""

Cenitified (hat his dotum
/r;\ £2fore Oflmmmewe
py Shet ....;'L.,L;:.:.&q.a;.. vl
K P
ienlsS have peen (e
. nimVv
= by Shﬂ"”“""""“."“."“:L./‘jiﬁ‘g{::ﬂm
pnup Kumaf Dixit
(Hotary) Wanpur Hegel


aoramitkumar@gmail.com
Typewritten text
11


61
12

Annexure-3
s

Y@ Wy e wEE ad@nodlooo), ¥lo—33, Yoo wrosngoSiowo it B,

gelarars, SR AR @ st Flleor e | ,

T G oMosodlowo Rt NIwE  GeqeE e @) (grodioRfoRfo), Ho-as, godly

puoandofotio by AR, wlrenam, SUR-aEEIe @ ?QmﬂAn %”T‘” arefEsnerdnTr e

e 2022024 W Qi ) Prller @ o7 WoHoswgedlowmo Iiwern narﬁ‘m trrzn T R Ay

fraa i, @ B39, o) farrsy e, onwey, AN wdw we), o :mf"‘c.* ivert gfafafy & wy W

quiteret A1 Alerer @ e ard T e, Mg uw @ Y wega el vd SuRer sRAR g

gd ot A& sy Feergg & | |

LS R G B A ave feve SRIGE 21 Pl @ w suRea wer sRfR
aRl QR YRR Modosayodlonwo H wEUR—awD), Hawdirr, Rigref, TR,
SR, TEETS v iR A teifa e iR SRR ¥ i iR O @ i
va Rwiom ¥ R A el g ot @ oeR arnRes e @ fee w
foxiare R s @)

2w Wodlosaodowo ¥ animRaa e & fete W Rwive SRR & omnf s
Wl g REY- 10T, sreada—1arey d ABI—191g o) wrarel RennfUa &1 wwenm N wvenfuer

FeR A epvcT-1o0fTino /ver, ameada @) EFTCT—500(1er /49 Yd A8 o) ariei-
sofymo /wier @y

3. S Mooz
D Wy
e

> ama‘:wmmo:ﬁompéﬁoqrﬁoﬁmﬁquﬁmﬁmwwgan_mﬂmmn'anm
fw%uaarﬂaﬂqLﬂﬂwuﬁmﬁﬁhﬁaﬁmwmm,mﬂﬁmaﬁ%ﬂWWW
T AR BIE BT FE urgr T |

5 T Aodosmppdlotwo N aEmifes e @ g ud
§

oo SRR & amra gaw
i‘wmﬁvﬁmﬁﬁﬁaﬁsﬁ‘ﬂﬂe%mﬁwﬁaﬁﬁ

T @ e sf @ @
mrcu%1%?‘&?@&@@%W$WWWW|WﬁW%W
81 : -

6 s & W wiven gReR W s aE =T g

éﬁowoﬁmﬁﬁm&ﬁwtﬁﬁlﬁ%@%ﬂﬁﬁﬁ?ﬁmmﬁ?ﬁmﬁ
ﬁuﬁ&ﬂw}nﬁﬁﬁmvﬁ@‘maﬁmﬂammmwﬁl(mﬁf

FTIMER, A=), anelqem Xfea frar o o ARy
i ﬁﬁawﬁa@aﬁﬁmﬂﬁam%mw%mﬁmﬁﬁwﬂqﬁmﬁ@ﬁmﬁﬁmﬁa S
eTgeE Wy &)

.Wnﬁwﬁammmﬁmﬁﬁﬁ?ﬁumm%ﬁrﬁm

Bg weyor - gy
mmakmﬁaqﬂwwﬂkmﬁwwﬁaﬁfﬁﬁaﬁ N

TR ¥ R | Prlet & g gofiodo srqiers

w1 ol B gaa
9. Fedm 'ﬁe'.oé‘mtﬁo?emm‘mmwmaﬁmmﬁjmwaﬂmﬁmmwﬁmmr
TV Ry sz Gfua 2 e % ' '


aoramitkumar@gmail.com
Typewritten text
12


62
13

g SUNIEd
TS arf
T T aedr w1
freg (TH0YT0HN m @Y
W{Ww 0%10), Sl0—33 & 3y ?ﬁﬂﬂoga:qoét
(‘18/3’70310?’70/ s 1985. —:%10 0TH0TE0LI0H0 s Um0 Wl FEE '
wwfr a=h : T~ . et & T 3 ;
afea _/2023?%_'!1511 s & s gH ‘“E}jm"’ﬁ%’?ﬁ .
HTE] ‘;}ﬁz‘a‘ -gl 09.2023 BT s Wo—T™ 0053 1 ' Wﬁ?ﬁh}ig
T8 RO FAIH s 5/'{%9_6/"“ ey :-,
7 gy ‘.’-f';ﬁﬁ ‘f;, .
@ :?.'E-'? _;
B

‘b‘b}\
N
(}5_ lf\:_'”‘
(W[ Jj-;};;qa
et T )
=1 (5
eTad

g e mErE

—6)


aoramitkumar@gmail.com
Typewritten text
13


63
14

; ' Annexure-04
| -n;‘;;im Afyot

- wojaen wingol) BT 10 oy .
i i g LIFFT -
" Plovne 2 Fay ! %ﬁ""‘?ﬂsuq

PRy . _ e T

— . o e wadem

e TN Pl ) e

T et s e oegionat Ofifce

A UTTAR PRADESH POLLUTION CONTROL iAo Hhdi
e ween e v /vl ] ~ s gl R U ; W .

sl wwen 327 S0 o ferrar F ST A 2024 ey

4 R f 2 . i’ A ok ;‘i’?gﬁ,’*

N A
yser wnlai sl (ge-g),
wovo wgan Frine s,
wapmen s, Wodio=1z Do, fivefy meg
I AN ST |

&%Wﬁﬁme ‘?ﬁ%ﬁ:m ‘rﬁm’ﬂ Wi‘h’ﬂff ﬂﬁi‘ﬂ{gﬁg}aﬁv;fz‘?l?;: ;‘:3_33 i@‘a@m::“g‘;g?agﬁg
SN A, AR, ST ety @ fes weloen feare st

WB6 WY - W averda ondl aRel e M o wnd e e B £ e
W

S C————- T —— TR W R e SEF R

R waviry Maua s ug ‘vt]'uv-\-uauggﬂ/'d}g-g/r,;,-‘:.m;:q.ig/‘,/-;”gv 16 / 2654
Sl spor ot W RS UOV oY W ww o) OIRY WH W el W S09 oo ueh ad wren
vz @ xma WEer e anes sl v adion smmvam windard 2q e 8 2

wq3 el

R~ RO _ /(‘/,—; &
: ' (s A o

&y wite

W
_.—#M
I foet ] g\ing‘ "K&’_ Y :;_=e_z'.‘3,15-‘"§,_,.,-_ﬁ-—4—"“"""
G, g PRt
vt G e, £0 5L S
o T

T a9, galgel
Nty s Bmow el e, e 88 45 s



aoramitkumar@gmail.com
Typewritten text
14


64
15

Ol MITE gy
bl RT‘:I G Il o -
DoxNo_aiten fyepy r:; L R “7'1L'\(Qnolﬁowno‘1ﬁo). Ho-3a3, Foowwoanz

i ﬂ. \.Q!\ Te x -,
T ¥ : Cl \’I'I“'-!“"QI(‘Ilbch?"-l?[‘\f wmT arere=t1 ﬁﬂm{ IR
e mo’no“"’\‘ﬂpaﬂqn;o s Rewer i TN u,"-ﬁf_l’o‘ ’ — :

oo Wo3mrfo oo 3NN wollemarg
T Ay, STTUE ey i |
SENERMENNITOT ey R=niws 17,07 20 R T | P e s e

e Pare X o T I Mofloswypdionmo <

waifere frm T B 8erer 95 gy A N ), Aok ARy nf?li’-‘iié (:ewp;omg m;n

e & s yry oy TR, AT W @ xrey TS Aferal wd waR ”uﬁﬁ‘r?‘q s -

AR AT sy Frerrg 8- T T RIS T

1. o SRR U e AR e e BRI ¥ 1 Prdleror & s BuRerer wizen
[1{;:? BN W R R HoR0TTYLoTHo  H  wrTgg—awy [ATIRTTR
N W.Tﬁwrg?.é?rﬁm,qzﬂmmqﬁmﬁmqﬁv T BN BRI W v
T O B i - '
TNRTT R 9 ﬂmwma%gwm%mﬁwﬁme%am
anﬁﬁf?ﬁﬁﬁﬂwnﬂfﬁt&ﬁ:qﬁﬁmmaﬁrmmn%l

2. mm?ﬂoﬁroa?&;oﬂowo ﬁﬂmﬁﬁmﬁrm%@zﬁ?qﬁ%@m%ﬁﬁmiﬁwﬁa
S AT FRIRER—1orae, STENRNI—13ET V& ASX—13708 =Y eraeer Tenfg ¥ | e 3
WMT g=NNex 99 ETcT—100fdT10 / WieT, aeTa @) ETHAT—50001eR /=1 ud Srex o)
BITT— sofdbmmo /vy

3. fﬁﬁmttﬁwW?ﬂoﬁomoﬁowoﬁ%ﬁmqﬁmﬁmmgmwvml

5. mwﬁwwmmwm?ﬁwﬁawwzﬁﬁw%gmgm
ﬁwmm%.wﬁaqﬁmvt!ﬁﬁ—mﬁawn30%#&%?{%@3@
.m”aﬂ%‘lﬁ?ﬁﬂﬂ?ﬂﬁwﬁﬂqﬁw%‘gﬁwﬁm W%Em,qﬁésﬁaw?ﬁaﬁaﬁw

7. B fom gd ¥ g a9 B ug ¥0—T" 00536 /W1—6 /EHAY GIel /48 / BI0900
/TR /2023 faE 11.09.2023 BRT WIRY Frfer @ Freng 5 s *g 5w wrfew @ u=
H0—548 /H1—402 / Il /<5141 /a1 /2024 fRAiey 05.08.2024 TTeT MTT Y I8 HT URT
ﬁﬁmelanwﬁwnqﬁmﬁwﬁﬁamrwamwsﬁﬂﬁa ey,
regerd o1 favenfa ex forar Ty '

8. Sl 6T & fAvmg wog 91 um H0—-TE12222 / -6/ FEHARY STeT—137 / WwToqo0wlo / avdt
/2024 f&HAMH 07.06.2024 & WeTm [ TN wrRYr gl AR T OIS S P oA
}i0—Q=114903 /W16 / NOTHOSEAD / STei—137 / P18 /&l /2024 fRrsiien 29.07.2024 ERRT

SUPELE DATAVOTTC e L L aAODTIne \MLIICAL . COMITEL\20 24 /22—

L TR


aoramitkumar@gmail.com
Typewritten text
15


65

LN
U Gargn f«ﬂ‘%
B ]

. w0 36167600
Wl PR s mar @ awur viver @ f@wm @o 3,61,

T . AL

TS W1 s wod ) @ gk eyl sEafi f’?h"’-ﬂ ”.m' ws WOl i

S I @ freg o wfreda afigff wo 3,61,676.00(df1 "?r“ it o Sl
¥ e S ) @ e am wfd mferyfd iy wied @ i 2 ’.'j!;” 5
T0-240730101014720 ReTiar 30.07.2024 FeT o fsd Y AN wpEn A fardi T B

VAT 91 9 uvramiYy wiers #y
e ST ARk e @y gl v g woozaydioymo avar dupd ifaa
q-m UT—‘;}’IFI Wﬁﬂ(wolno?ﬁtﬂﬂo), :!?'0_33' -qpmot’rﬂoanigofﬁ‘lo?{"{"lo aﬁi'flf}ffi? ffi’«i, AT AT H
:;W‘ﬂm R wufawoer (ivern) sy, 1005 @y M5 o arnfe yain do-uy oosae /
V6 /8T St s 48 /010800 / 4xM / 2003 forssias 11.09.2023 5wy fadyy wiy gy fa
ST W SR i airey Ofder &
507 - 2.4

N
@{)\”\ (@ruy gy Arariera)
T ety Pnfren iy

P


aoramitkumar@gmail.com
Typewritten text
16


66
17
Annexure-5

IaR Ueer yewor fFriEmer 9re

UTTAR PRADIESH POLLUTION CONTROL BEOARD

8 é"\*ﬂw _
pee o ML LS o, itrorse a8 o sty arg -l #2024 puted A2
i ledd
Wyan A, R R - SO

A Ay ufeges o Bl (TR I), Do 67y
$—33, 7.0 gwand NN, ienfiE &E, weraEr, ol ?/)r;f <
HaaEdY AN wrfrtore ;’"‘ff-ﬂ i
Fir ot oy, 9‘14 ?{“’_&
frr: ATSETw A AR Sfequrs g T (QLAERN), F-03, ANCHATE LA
atefrs &7, welerE, WaedR T @ s Sl (@GRer) rfafvan, 1086 @ ATG=5
=+ arrfey Fefa TRV ARl SMew famin_11.09.2023 @ I g fam wir @ 3wad 41
wErad,

Sudrad faas \rd gegrerd W 9 Ta1.00536 / Wo—6 / TWEARY oTEl /A /WA /S
avell /2023, FEHI® 11092023 o1 W& TGO TN BT T DL, Rorerd gre1 drdrsapd @ P
qutaer (WRevn) sifafyan, 1986 W URI-5 @ ar=nia @ gaen A e P Il
Rvurds arq@d H gars B RATE 20.07.2024 TE 14.08.2024 W WS UL WY areol ANl
Afrw FafE A o @) HJT oah T g .

S HIRET alel Sfew fReTe 11.00.2023 @ GRkved ¥ wrog 9 @ erEa wrard, pEA)!
@ aftrERE g Wdrsediee @ Frieor A 11.07.2024 w1 fpar rarny Freyer AT
e @ T ASE@Te waifer drar T gl AdsE s oftze # ud wgE TAA Al
T=Afre eraT—100 R /€1, AREIGAT EFFAT—500 frmo /fg O SR EFRI-50 feorario /el
venfua &1

Saq @ werw N o sferd, awh g 9= fae  30.07.2024 o
Wrdrgagde © Rwa Prfa wmrer gasit e feeid 11.00.2023 @1 werd AT fard T W
el @ T S

arr &S e, Al @ wRf vd Swea affa qedl @ gfed Hrédrsagdine @
firmg e @er=or aaren Aifew feai® 11.09.2023 =Y Herq ofETH @ ArAHE AT frey el @
s Py fsm oer gi—

4, drdrgePiue g gd frfa semafa SRTOI-u A AgE & 9 ffdw TR wrd = faar S

2. dndizEmdia g1 Iea ard @ vered weAf ur oy farerr erwen fazare 1 famar S|

s Erdmmpem B eea wgee frame @E g FaR T T TTEwnds Al Guideline for
Monitoring Compliance of Common Biomedical Waste Treatment Facilities by State pPollution
Control Board & afefer WIfAer=1 @1 31&wer | srqurer gffeea famar Smd )

4. GdSEEvw gRT USG9 Wi /91g PRt @ srrta warernel wEafa grer e fam
Wqﬁﬁmmﬁ:eﬁrﬁﬁaaﬁaﬁﬁaﬁ%ﬁﬂ/ﬂ@ﬁmmtﬂmm:“
gfafeea fear o)

5. WdrseEes grer dodlofo W WG I e [T gfafeaa frar o W IWEE P
qra®l & AR B feaiea foran w4 |

wEm e g wx P 8y }ﬁaﬁr

e gafawer sifaerd,

(gr—6)
ufarff :—ﬁmﬁrﬁﬂam\mﬁﬁamﬁdmﬁﬁgﬁﬁﬁl
4. [armioeerd, dgaay T \\ \ }‘
o evArs wFBEM Sosdo gguel frame dEd @i ¥y
" e qyfereer sfErEeT.
(gwi—e)

T.¢/12V, Vibhutl Khand Gomti Nagar, Lucknow — 226010
phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email info@uppob.corm - Web Slte: www.uppoh.com


aoramitkumar@gmail.com
Typewritten text
17


67 18

Annexure-06

UPPCB
W Uttar Pradesh Pollution Control Board
Q’q%’%ﬂ% Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

Category : RED Application Id : 26534964
211565/UPPCB/Basti(UPPCBRO)/CTO/both/SANT KABIR NAGAR/2024 Date: 13/09/2024
To,
M/s

MEDICAL POLLUTION CONTROL COMMITTEE
D-33, UPSIDC, Industrial Area, Khalilabad, Sant Kabir Nagar ,SANT KABIR NAGAR,272175

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 and
Authorization under Rule-6(2) of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 notified under Environment (Protection) Act, 1986 as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively).

CCA is hereby granted to MEDICAL POLLUTION CONTROL COMMITTEE located at D-33,
UPSIDC, Industrial Area, Khalilabad, Sant Kabir Nagar ,SANT KABIR NAGAR,272175. subject to
the provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 and the orders that may be made further and subject to following
terms and conditions :-

1. This CCA MEDICAL POLLUTION CONTROL COMMITTEE granted for the period from 27/05/2024
to 31/12/2028 and valid for manufacturing of following products.

S Product Quantity Unit
No

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 01 KLLD Septic Tank

Industrial 2.4 KLD ETP Maximum treated
water shall be
recycled for
scrubbing purpose
and remain shall
be used for
irrigation in the
premises

(i1) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(ii1) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
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prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

68

Industrial Effluent Quality Standard

S.No. Parameter Standard

1 pH As per E(P)A Rules,
1986

2 BOD (mg/L) As per E(P)A Rules,
1986

3 COD (mg/L) As per E(P)A Rules,
1986

4 TSS (mg/L) As per E(P)A Rules,
1986

5 Qil & Grease (mg/L) As per E(P)A Rules,
1986

19

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained

continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards
1 pH As per E(P)A Rules, 1986
2 BOD (mg/L) As per E(P)A Rules, 1986
3 TSS (mg/L) As per E(P)A Rules, 1986
4 Fecal Coliform As per E(P)A Rules, 1986
(MPN/100ml)

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source
1 Incinerator | Diesel Qil 1 Particulate | As per E(P)A
(100 Ka/Hr) Matter Rules, 1986
2 62.5 KVA | Diesel Qil 2 Sulphur | As per E(P)A
DG Set Dioxide Rules, 1986
Emmission Quality Standards
S No. Stack no Parameters Standards
1 1 Particulate Matter |As per E(P)A Rules,
1986
2 2 Sulphur Dioxide |As per E(P)A Rules,
1986
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In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(i1) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 65 55 55 45 50 40
4. Conditions under Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016 :-

The Factory Manager of M/s MEDICAL POLLUTION CONTROL COMMITTEE. is hereby granted an
authorization to operate a facility for collection and storage of Hazardous wastes. The authorization is
granted to operate a facility for generation, collection and storage of hazardous wastes within factory
premises for following category of wastes:-

S.No. | Category of Hazardous | Authorised mode of disposal | Quantity(ton/annum)
Waste as per the or recycling or utilisation or
Schedules I, IT and III co-processing, etc.
of these rules
1 Cat. 37.2 (Ash from Through TSDF 40 Kg/day
Incinerator and Flue
Gas Cleaning Residue)

The authorization shall be in force and shall be valid upto 31/12/2028. The authorization is subject to the
conditions stated below and such conditions as may be specified in the rules for the time being in force
under Environment (Protection) Act, 1986.

Terms and conditions of Hazardous Waste authorization :-

(1) The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the
rules made there under.

(i1) The authorization and its renewal shall be produced for inspection at the request of an officer authorized
by the SPCB.

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wastes
without obtaining prior permission of the SPCB.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.

(v) It is the duty of the authorized person to take prior permission of the SPCB to close down the facility.

(vi) An application for the renewal of an authorization shall be made as laid down under these rules.

(vii) The unit shall comply with any other conditions specified in the guidelines issued by the MoEF or
CPCB/SPCB from time to time.

(viii) The authorization is valid for temporary storage of Hazardous Waste within premises only.

(ix) The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is displayed
on Display Board of size 6x4 feet outside the main factory gate within premises
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(x) It is duty of the authorized person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous waste.

(xi) The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30th day of June following to the financial year to which that return relates.
(xii) In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All
spillage must also be safely collected and stored.

(xiii) Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed
physical and chemical analysis of hazardous waste sample and report to the Board.

(xiv) Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit
constructed with R.C.C. or such material which does not react with the waste contained in it.

(xv) The storage area should be fenced properly and Sign/Notice Board indicating 'Danger' and 'Hazardous'
shall be displayed at appropriate position both in Hindi and English.

(xvi) The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recyclers/Re-processors.

(xvii) In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board.

5. Essential documents to be submitted by the Industry/Unit as Applicable:-

(1) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.

(i1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

6. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

7. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
8. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

9. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
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shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1. This consent is valid for CBWTF at D-33, UPSIDC Industrial Area, Khalilabad, Santkabir Nagar by M/s
MEDICAL POLLUTION CONTROL COMMITTEE having plant capacity- Incinerator (100 Kg/hr),
Autoclave (500 Litre/hr) and Shredder-(50 Kg/hr). In case of any change, No Objection Certificate shall be
obtained from the Board.

2. The CBWTF shall submit the flue gas monitoring report from incinerator and treated effluent quality
report from the ETP after commissioning of CBWTF within 01 month from the issuance of this CTO.

3. Separate Energy meter shall be installed for recording the electricity consumption in the operation of the
ETP and a log book be maintained.

4. The CBWTF shall produce a MoU with the nearest CBWTF as an alternate arrangement in case of
closure/any emergency within one month.

5. ETP shall be operated and maintained to ensure that the treated effluent shall meet the prescribed
standards.

6. Proper and regular operation of GPS equipments, installed in all the vehicles plying to collect and
transport Bio Medical Waste, shall be ensured.

7. The CBWTF shall submit the valid NOC from U.P. Ground Water Board for Abstraction of Ground Water
within 03 months failing which this CTE would be deemed cancel.

8. CBWTF will strictly comply with the provisions of Guidelines for Monitoring compliance of CBWTF
prepared by CPCB.

9. CBWTF will comply with the emission Standard for treatment and disposal of Common Bio medical
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waste by incineration as per Schedule-1I of BMW Rules 2016.

10. Transportation and handling of Bio-medical Wastes shall be as per the Biomedical Waste (Management
and Handling) Rules, 2016.

11. Record w.r.t. operational parameter of autoclave such as temperature, pressure etc. as well as records for
validation test conducted to check efficiency of autoclave shall be maintained.

12. The incinerator is operated in accordance with Bio-Medical Waste Management Rules, 2016 w.r.t.
maintenance of temperature for primary and secondary chamber of incinerator.

13. The water generated from scrubbing system of incinerator shall be treated through ETP and maximum
treated water shall be recycled for scrubbing purpose and remain shall be used for irrigation in the premises.

14. Discarded medicine will be disposed in incinerator as per BMW Rule, 2016 and sharp pit shall be
provided for disposal of waste sharp as per CPCB Guidelines.

15. The CBWTF will comply with the Bio Medical Waste Management Rules 2016 and annual report shall
be submitted.

16. The CBWTF will comply with the provisions of Hazardous and Other waste (Management and Trans
boundary Movement) Rules, 2016.

17. The facility will ensure bar coding system to be adopted by member of healthcare facility in accordance
with Bio Medical Waste Management Rules 2016.

18. The coverage area of CBWTF will be within 75 km radius to cater and treatment of Bio Medical Waste.
19. CBWTF will comply with the relevant provisions of Environmental Laws.

20. Latest attested copy of Balance sheet/Audited C.A. Certificate indicating (Fixed Assets + Current Assets-
Current Liabilities) for the financial year 2018-2019 should be submitted to verify the consent fee payable
by the industry.

21. All Non-Chlorinated plastic Bags shall be used as per BIS standards and prevailing Plastic Waste
Management Rules, 2016.

22. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to withstand
physical conditions and climatic factors. All hazardous waste containers / bags shall be provided with a
general label. The storage area should be at an isolated spot in the premises and must be fenced, covered and
duly marked.

23. The authorized person/agency shall ensure that no adverse impact on the air, soil and water including
groundwater takes place due to activities for which authorization has been requested. Comprehensive safety

measures must be followed in handling of wastes and the staff must be properly trained.

24. It is brought to your notice that as per the order dated 14-11-2003 passed by the Hon'ble Supreme Court
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in W.P. (¢) No. 657 of 1995, no industry covered under Hazardous and other Wastes (Management and Tran
boundary Movement) Rules, 2016 shall be allowed to operate without valid authorization. It is also provided
in the same orders that industries which are not complying with the conditions of authorization shall not be
allowed to operate. Hence in case you fail to apply for authorization, before its expiry or fail to comply with
conditions of the earlier authorization issued to you, closure order shall be issued against your industry
without any further notice.

25. The applicant must file returns on prescribed Form- 4 along with a compliance report of this letter and
should also maintain records on Form 3 and present it to Board’s inspecting officials.

26. In case of occurrence of an accident, complete details on form must be sent to U.P. Pollution Control
Board at the earliest along with details of mitigate and remedial measures taken.

27. The authorized person/agency shall not receive, collect, or store any hazardous waste from any
unauthorized occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any other
reprocessing unit it must be ensured that such unit is fully complying with environmental requirements and
has a valid authorization of the Board.

28. In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All spillages of
hazardous chemicals, used containers, of hazardous chemicals such as flammable corrosive, explosive and
toxic nature must be safely collected and stored. Non-compatible wastes must be suitably and safely
handled.

29. It is within the powers and functions of the U.P. Pollution Control Board to modify / revoke the terms
and conditions of the authorization/Registration issued under the Rule — 7 of Hazardous and Other Wastes
(Management and Tran boundary Movement) Rules, 2016.

30. You are directed to display on-line data/display board outside the main factory gate with regard to
quantity and nature of hazardous chemicals being handled in the plant, including waste water and air
emission and solid hazardous waste generated within the factory premises. Necessary compliance should be
sent within 15 days of receipt of this letter.

31. It is the mandatory duty of the authorized person/agency to comply with the guidelines for transportation
of hazardous waste in accordance with rule 18 of Hazardous and Other Waste (Management and Tran
boundary Movement) Rules, 2016.

32. It should be ensured that hazardous wastes shall be properly collected and packed in HDPE bags and then
temporarily stored in a lined RCC tank/pit with suitable shed.

33. An ETP sludge test report of a laboratory approved under E.P. Act shall be submitted along with
compliance of this letter of this office.

34. Used oil will be sold only to recyclers registered with U.P. Pollution Control Board. The record shall be
maintained.

35. The occupier, transporter and operator of a facility shall be liable for damages caused to the environment
resulting due to improper handling and disposal of hazardous waste listed in schedule 1,2, and 3 and shall be
liable to pay a fine as levied by the State Pollution Control Board under the rules.
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36. Details of raw material (which is Hazardous waste) and product along with quantity shall be sent within a
month.

37. You shall become the member of any common TSDF for S.L.F. which has been authorized by UPPCB
and send the stored hazardous wastes for final disposal to the TSDF and report back to U.P.P.C.B. with the
required manifesto (document of proof) within one/three month of this letter.

38. The unit shall ensure that H.W. is regularly sent to Authorized common TSDF and shall not store for
more than 90 days in accordance with under rule 8 of HOWM Rules, 2016.

39. Copies of Hazardous Waste Manifest in Form-10 shall be sent regularly to UPPCB for each category of
waste sent to TSDF/Incinerator.

40. This authorization/Registration is valid till the industry is having valid consent as per the provisions of
Air(Prevention and Control of Pollution) Act 1981 and Water (Prevention and Control of Pollution) Act,
1974.

41. The authorized actual user of hazardous and other wastes shall maintain records of hazardous and other
wastes purchased in a passbook issued by the State Pollution Control Board along with the authorization.

42. The industry shall submit the colored photo graph of display board within 15 days.

43. Closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be from the date of issuance of closure order revocation, with
additional conditions mentioned in the closure revocation order.

44. Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this CCA and attract action under the provisions of

Environment (Protection) Act, 1986. . Digitally signed
Rajend r by Rajendra Singh
. Date: 2024.09.14
a Sin gN 162637 10530

Chief Environinental Officer, Circle-6
Copy to:

Regional Officer, U.P. Pollution Control Board, Basti for information and necessary action
Digitally signed

RSN, ommierdcsings

. Date: 2024.09.14
Singh 16:27:01 +05'30'
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Annexure-07

UTTAR PRADESH POLLUTION CONTROL BOARD
%ﬂdﬂi‘ FC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010
~“‘\_\“',.\-&\' Phone:0522-2720828, 2720831 Fax:0522-2720704

oy’ Email: info@uppeb.com Website: www.uppeb.com

Category : RED

Ly

4.
4.1

I'ORM I
(See Rule 10)
AUTHORISATION

(AUTHORISATION FOR OPERATING A FACILITY FOR COLLLECTION, RECEPTION,
TREATMENT, STORAGE, TRANSPORT AND DISPOSAL OF BIOMEDICAL WASTES)

Application Id : 26563354

File no. of authorisation and date of issue: No:- 26563354 and Date:-158/09/2024

M s MEDICAL POLLUTION CONTROL COMMITTEE, VINAY KUMAR VERMA an occupier or
operator of the facility located at D-33, UPSIDC, Industrial Area, Khalilabad, Sant Kabir Nagar ,SANT

KABIR NAGAR,272175 is hereby granted an authorisation for:

Generation, segregation Collection

Transportation

Reception Use

Storage

Recycling Offering for sale
Packaging Transfer

Treatment or Processing or Disposal or destruction

Conversion / /

Any other form of handling

Mis MEDICAL POLLUTION CONTROL COMMITTEE is hereby authorized for handling of biomedical
waste as per the capacity given below: i

(1) Number of beds of O]

(1) Number of health care facilitics covered by CBMWT1

(1) Instatled treatment and disposal capacity: Incinerator (100 Kg/hr), Autoclave (500 Liter/hr) and

Shredder-(50 Kgihr).

(V) Arca or distance covered by CBMWTTE: As per directions/guidelines of CPCB

(v) Quantty of Biomedical waste handled, treated or disposed:

This authorisation shall be in force for a period of Five Years from the date of issue.

The authorization shall be valid Tor tll 31/12/2028
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This authorisation is subject to the conditions stated below and to such other conditions as may be specified
in the rules for the time being in foree under the Environment (Protection) Act, 1986

: Digitally signed by
RaJend ra Rajendra Singh

* Date; 2024.09.18
gl! mgnbl rorrient69A R B lle-6

Terms and Conditions of Authorisation

1. The authorisation shall comply with the provisions of the Environment (Protection) Act, 1986 and the
rules made there under.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by
the prescribed authority.

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the biomedical wastes
without obtaining prior permission of the prescribed authority.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the application
by the person authorised shall constitute a breach of his authorisation.

5. It is the duty of the authorised person to take prior permission of the prescribed authority to close down the
facility and such other terms and conditions may be stipulated by the prescribed authority.

6. The Unit will file the renewal application at least 2 months prior to the expiry of this Order
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15. The Bio medical waste shall not be disposed in open place in the premiscs.
16. The CBW TF shall maintain logbook for the disposal of bio medical waste.

17. Discarded medicine shall be disposed in incinerator as per BMW Rule, 2016 and sharp pit shall be
provided for disposal of waste sharp as per CPCB Guidelines,

18, The CBWTE shall comply with the Bio Medical Waste Management Rules 2016 and annual report shall be
submitted.

19. The CBWTF shall comply with the provisions of Hazardous and Other waste (Management and Trans
boundary Movement) Rules, 2016.

20. The facility shall ensure bar coding system to be adopted by member of healthcare facility in accordance
with Bio Medical Waste Management Rules 2016.

71. The CBWTEF shall obtain the State Ground Water Department permission for withdrawal of ground water
and also comply with the CGWA guidelines for recharging of ground water.

22. Separate space for untreated Bio Medical Waste shall be maintained by facility as per CPCB
guidelines/Bio Medical Waste Management Rules 2016.

23. Comprehensive safety measures must be followed in handling of wastes and the staff must be properly
trained.

24. The CBWTF shall connect OCEMS to CPCB server before commissioning of the plant.
25. Onsite emergency plan approved by the competent authority shall be submitted to board.
26. The coverage area of the CBWTF will be as per the directions/guidelines of the CPCB/UPPCB.

27. The CBWTE shall abide by orders / directions issued by Hon'ble Supreme Court Hon’ble High Court,
Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for
protection and safe guard of environment from time to lime.

2%. The CBWTF shall produce a MoU with the nearest CBWTF as an alternate arrangement in case of
closurefany emergency within one month.

29. Concealing factual data or submission of false/fabricated data and [ailure 10 comply with any of the
conditions mentioned above may resull in withdrawal of this authorization and atiract action under the
provisions of Environment (Protection) Act, 1986.

. Digitally signed by
RaJendra Rajendra Singh

H Date: 2024.09.18
Slng h 16:05:35 +05'30'

Memo No.: 265603354 Dated: 18/09/2024

Copy To:

Regional Officer, U.P. Pollution Control Board, Basti for information and necessary action,
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Raje N d r Digitally signed by

Rajendra Singh
Date: 2024.09.18

a Singh  6ss 40530

Chief Environmental Officer, Circle-6
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Annexure-8
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Samsung Triple Camera

Shotwith my Galaxy F41 SEmsuig Triple Canatd
Shot with my Galaxy F41
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